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(i) Torer=eTa Zemt & AT ATl & AT qod Fe I il AT AN ¥ (3T 97 & 79 @I 8,

(ii) STT= 7afer § faronTd 9 & qoF Feldt TRl &;

(iii)) #1faT srarfer & T = SN H7 [T qoF ZaT ol =T &,
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H, TITZEATALT, THIT FIAT/FIAT ¢ [ TH ATAM | oA tad Haed ST Hf =a1d & o7 5= 77
TEATHTZS @< (FTAT) HF 7T, e s (TH-Arsa g - 2-a e AT I ohaTHIEE) /AT
TAUH (TH-28-[eA-2-3 S SATATA TehATHIZE) ATHA 8, T HHI9T H TR/ T Fo/F<h 157
FHTHT | (FOAT T AT S T4qT) FIT 62T TAT ATN H =TT FLAT/FAT § 16 36 ATATT | &7 T8 AART
EUIE SR

TfT THT FIE ATAE TE(T A2l AT ATAT 8, a7 T77 T IeqTaaht IT AR 4ok N gNITl T8
SALITHAT HIHT [ FIGAT AT (SATAHT o Tgd STHT Lo ATSRTRAT T T & H il S ATAT HeATIT
TERITSN 9% STdset 9T ST faAT AR g
2. TH ATATAAT F AT AT TAT AT o TERTET AT H TH ATALAAT F THR1F 6T qerg T
T A AT AT aF (T THF Tl THRT ATTH A1 (oTAT SITAT &, THHT ATEHH Al gIaT g T TEH Here=
Tl AT SITAT & A7) W] TR 3fT THAHRT SRIaTT AT {&T H FHAT 2R
TISHRT. - TH ATIGAAT o6 TATSAT o [o70 UH TTAITe 8o i TUET o TS gq AN (=77 T gl &%
AT ST 9 IR, f@w #@=ad (Teea fGamn) & sfegeer, S dmmes afafaaa, 1962
(1962 =T 52) #T &TXT 14 % Tgd & ATRAT T TN FId g0 THI-THT 2 ST 64T 147 21, 7 AfAfde
£ ¢ R 37 = i 22 & fMefoor & gva arde 98 ai@ grf S s Hramees afafaam, 1962
T ST 46 F AT ANTH 95 § TIq gl

[T, &, Heftarsdi-190349/31/2026-E1517]
ST 9T, rET g

MINISTRY OF FINANCE
(Department of Revenue)
NOTIFICATION
New Delhi, the 19th June, 2026
No. 11/2026-Customs (ADD)

G.S.R. 500(E).—Whereas, in the matter of ‘Sulphenamides Accelerators’ (hereinafter referred to as the subject
goods), falling under tariff items 2921 51 90, 2930 30 00, 2931 90 90, 2934 20 10, 2934 20 90, 2934 99 90,3812 10 00,
3812 2090, 3812 31 00, 3812 39 10, 3812 39 20, 3812 39 30 and 3812 39 90 of the First Schedule to the Customs Tariff
Act, 1975 (51 of 1975) (hereinafter referred to as the Customs Tariff Act), originating in, or exported from the People’s
Republic of China, the European Union and the United States of America (hereinafter referred to as the subject
countries) and imported into India, the designated authority in its final findings, vide F. No. 6/52/2024-DGTR, dated the
20" March, 2026, published in the Gazette of India, Extraordinary, Part I, Section 1, dated the 20" March, 2026, has
come to the conclusion that-

(i) the landed prices from subject countries have remained below the cost of sales and selling price of the
domestic industry;

(if)  the price undercutting from the subject countries is positive in the period of investigation;
(iii) the selling price of the domestic industry has been suppressed over the injury period,

and has recommended imposition of anti-dumping duty on imports of the subject goods, originating in or
exported from the subject countries and imported into India, in order to remove injury to the domestic industry.
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Now, therefore, in exercise of the powers conferred by sub-sections (1) and (5) of section 9A of the Customs
Tariff Act, read with rules 18 and 20 of the Customs Tariff (Identification, Assessment and Collection of Anti-dumping
Duty on Dumped Atrticles and for Determination of Injury) Rules, 1995, the Central Government, after considering the
aforesaid final findings of the designated authority, hereby imposes on the subject goods, the description of which is
specified in column (3) of the Table below, falling under the tariff items of the First Schedule to the Customs Tariff Act
as specified in the corresponding entry in column (2), originating in the country as specified in the corresponding entry
in column (4), exported from the country as specified in the corresponding entry in column (5), produced by the
producers as specified in the corresponding entry in column (6), and imported into India, an anti-dumping duty at the
rate equal to the amount as specified in the corresponding entry in column (7), in the currency as specified in the
corresponding entry in column (9) and as per unit of measurement (UOM) as specified in the corresponding entry in
column (8) of the said TABLE, namely :-

TABLE
SN Tariff Items Des(():;lptl Country of origin Country of export Producer Amount UOM Currency
(€3] (@3] (©) 4) ©) (6) 0] () (©)
2921 51 90, 2930 30 00, | Sulphena People's Republic of Any country
2931 90 90, 2934 20 10, mides China including People's
2934 20 90, 2934 99 90, Accelerat Republic of China
3812 10 00, 3812 20 90, ors**
1| 3812 31 00, 3812 39 10 Any 74 MT
3812 39 20, 3812 39 30
and us$
3812 39 90*
-do- do- Any country other than | People's Republic of
People's Republic of China us$
2 China, European Union Any 974 MT
and United States of
America
-do- do- European Union Any country Lanxess
3 including European Belgium 1257 MT us$
Union N.V.
-do- do- European Union Any country Any
including European producer
4 Union other than 1748 MT us3
SN 3
-do- do- Any country other than
People's Republic of
5 China, European Union European Union Any 1748 MT uss$
and United States of
America
-do- do- United States of Any country
6 America including United c Lanxess 75 MT us$
p orporation
States of America
-do- do- United States of Any country Any
America including United producer
! States of America other than 192 MT uss
SN 6
-do- do- Any country other than
People's Republic of .
8 China, European Union Um;e\d States of Any 192 MT us$
and United States of merica
America

* Customs classification mentioned above is only indicative.

** The description of the product under consideration is ‘Sulphenamides Accelerators’. The scope of the product under
consideration excludes MOR (N-oxydiethylene-2-benzothiazole sulphenamide) and DCBS (N,N’-Dicyclohexyl-2-
benzothiazole sulfenamides) Sulphenamides Accelerators. The scope of the product under consideration only includes
CBS (N-cyclohexyl-2-benzothiazolesulfenamide) and NS (N-tert-butyl-2-benzothiazole sulfenamide) form of the product
under consideration.

Note : The application of the individual duty rates specified for the producers mentioned in the SN 3 and 6 in the TABLE
above shall be conditional upon presentation to the customs authorities of a valid commercial invoice, on which shall
appear a declaration dated and signed by an official of the entity issuing such invoice, identified by his/her name and
function, drafted as follows: ‘I, the undersigned, certify that the (volume) of Sulphenamides Accelerators’ including
CBS (N-cyclohexyl-2-benzothiazolesulfenamide) and/or NS (N-tert-butyl-2-benzothiazole sulfenamide) form only sold
for export to India covered by this invoice was manufactured by (company name and address) in China PR/ European
Union/ United States of America. I declare that the information provided in this invoice is complete and correct.’. If no
such invoice is presented, the duty applicable to all other producers shall apply. This requirement is without prejudice
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to the verification procedures independently undertaken by the Customs authorities under the applicable customs law
and regulations.

2. The anti-dumping duty imposed under this notification shall be levied for a period of five years (unless revoked,
superseded or amended earlier) from the date of publication of this notification in the Official Gazette and shall be
payable in Indian currency.

Explanation.- For the purposes of this notification, rate of exchange applicable for the purpose of calculation of such
anti-dumping duty shall be the rate which is specified in the notification of the Government of India in the Ministry of
Finance (Department of Revenue), issued from time to time, in exercise of the powers conferred by section 14 of the
Customs Act, 1962 (52 of 1962), and the relevant date for the determination of the rate of exchange shall be the date of
presentation of the bill of entry under section 46 of the said Act.

[F. No. CBIC-190349/31/2026-TRU]
DHEERAJ SHARMA, Under Secy.
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